
HARYANA VIDHAN SABHA
Bill No. 35- HLA OF 20Zz

THE HARYANA MINOR CANALS (REPEAL) B[LL,2022

A

BILL

to repeal the Haryana L,[inor Canals .4ct. 1905.

Be it enacted b.v the i.egislature of the State of Haryana in the Seventy-third
Year of the Republic ol India as follows:-

l. This Act rnay be called the Liaryana Minor Canals (Repeal) Act,2022.

2. fhe Haryana Minor Canals Act, I905, is hereby repealed.

J. 'l'he rcpeal bv this Act shall not atlect any other enactment in u.hich the
rcpealed enactment has been applied, incorporated or referred to:

and this Act shall not afl'ect the validity, invalidity, effect or consequences
olanyhing already,done or suffereci, or an;; right, title, obligation or liability already
accluired. accrued or incurred, or any remedl,or proceeding in respect thereof, or
any release or discharge of or fiorn any debt, penalt1,, obligation, liability, claim or
demand. or arry indelnnity already granted, or the proof of any past act or thing:

nor shallthisAct afl'ect any principle or rule of law, or established jurisdiction,
tbtm or course of pleading, practice or procedure, or cxisting usage, custom. privilege,
restriction. exemption, offrce or appointment, notrvithstanding that the samc
respectively may have been in an),manner affirmed r:r recognised or derived by, in
or fiorn the Act hereby repealed;

nor shail the repeal of the Act of any enactment revive or restore any
jurisdiction, office, custom, liability, right, title, privilege, restriction, exemption,
usage, practice, procedure or other matter or thing not now exisiing or in force.
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STATEMENT OF OBJECTS AND REASONS

The Repeal of enactments under the Punjab Minor Canals Act 1905 specified
in the Schedule which have been ceased to be in fbrce or have become obsoiete or
the rctention w'hereof as separate. independent and distinct Act is unnecessary,

then. such enactment is to be repealed. The enactment in realitl'has lost its rneaning

but is still shor.vn on the Statute-books. The law has become irrelevant and

dyslunctional.

The Punjab Minor Canals Act. 1905. at present does not applf in an1 pafi of
liaryana. J'he act rvas introduced only for West Pun.jab (Now Part of Pakistan)
under which al i the powers vests ri ith Col le ctor. Horvever. all these porvers under
Haryana Clanal and Drainage Act, 197.1 vests with the Off icers of the Canal
Deparlment ( mosl 11"'"vith Canal OlllcerrD iv isional Canal Otfi cer).

Thc Ilarvana Stalute Ilcvieu' (--orrrrnittee under the Chairrnanship ol-

Nlr. Justicc Iqbal Singh (Retd.) constilLited [1'State'Covernrnenl subrniited its
ruport, in uhich. it has bccn iecommciiclcd tr.r rcpcai iarious Act.'l'his Act also

llc.Lircs in that lis1.

I Icnce the prr)poscd. The Ilaly.rina \4inor ('arral:; 1l{cpeal) Iliil. 2021.

N,IANO}IAR t,AL
ChiciN4inistcr, I iarl'ana

('hrLndi!arh:
'i'irc llrtl I)cceitrhe;'. 20ll

R K. NANL)Ai,.
Sr-crctarl .

A:Il.- '1'he ahove Brll was puhlishcd in thc ilar'-l'aria (iovernnrcnt Ciazette
(E,xtraoldilrary). datcd thc 2lrd t)eceuthci',2012. ur.rtler prrrrrs,-r to

RLrlc 128 oi the Rules of Procedurr: and Conduct o1'Business in the

I kiryana Legislatir.'c Assernbil'.
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